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New Delhi: this the [5 - day of sep tember;20003
HON TBLE MRTSTRTADIGE VICE CHAIRMAN ()
HON *BLE DRZAGVEDAVALLI,MEMEER (J)

. B
Subhash Chandery ,
S/o ShgMaman Ramy
Astty! Accounts 0Ff‘~ice1:";"

G=78, Arya Samaj Roady
Uttam Nagary
New Delhi=59 S vl sApplicanty)
(“mgplicant in person)

Vsisi's|
B.S.Ouggal 9
Director General of Yorks§

CPWOT, Nimman Bhawan I _
New Del hi "i“‘.'.‘.qﬂespondents{a

-(B_y Adwocate: Shri V:S‘_'."R‘fiKrishna )
bhogR "

mey s:RUAdiqaFuc (A)

Heard both sides on C.P.,Nos167/2000,
2?1 ) OA No.1161/99 in which r95poncjents-' order
dated 2614399 uas impugnedy was disposed of by order
dated ‘18£§11§i§99".uith the agreement of both parties
directing th-e respondents that in the event applicant
mad® a self-contained rep resentationy’ respondents

would dispose of the same within 2 months of its

receip 3

3 Pursuant to abovey applicant did represent
upon which by their order dated 2878320003 respondents
have uwithdrawn impugned order dated 25"?,4'399.‘

4, . Under the c:’.rr:t.lm_st:lann':e-r;q the C.P does not
survived During hearing applicant made certain

allegations against some functionaries in respondent

)
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organisations! This doss not come within the s cope of
contempt proceedingsl If any grievancee still survives
it is open to applicant to agitate the same through
appropriate proceedings in accordance with lawil if

so- advi sed¥

54 Giving leave to applicant as aforesaidy the

CP is droppedi“?i No tices dischargedy
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( DRIALVEDAVALLI.) { STRGADIGE )
MENBER(J) VICE CHAIRMAN(A).
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